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10.02.03 
	

A1innt by SPIED 3)E3T about tha next ate of 

Ld-Counsel for 
the Aplicant is prese-
nt. Shri T. Rath, Ld. 

LVaNs already filed a 
"'Vakalatname in favour c 
R-2,3 and 4 and prays 
for time to file 
counter. Heard. Time 
granted till 7.03.0 3 
for counter. Await 
return of AD from R1 
till then. 

h.arina ;to be present an1place. his case;fai1ir' 

ihich appropriate orders o7ill be passed by this 

Tribunal j- c1u 51rç t 	possible fia1 'isoosal 

o 	the 0. A. List it for the :- )oV 	urnose on 

27. 7,04k 

Senc coies of tiior'er to tI.c 

l?2lic t by SPEED 	ST in the address giV;n 

in the O.A. and free copies of this order 

be çiven to learned cnsel for the both 

~ ~(­q_ -6-1 C>&  

;Iernber(kIran.) 

L.L 
}Iead Mr.B,K.ptnajJç, 

/ 
for the Applicant and Mr.T.Ratka,Leamed idd1 

standing Counsel aerjnc for the 	Qn(ient 

App1cr,t aPPrQOCLCd this Tribunal bei 

aggrieved by the show-causenotice for enhancement 

of the penalty issued by the Appellate Authority 

vjde his order dated 20th November,2002 xider 

Aflne<ure....19.It appears from the submission made 

by the learned Co t.w s e 1 for the p lic an t that the 

Applic nt has not yet filed any reply to the 

show cause notice and instead of that he is 
:gjtetjng before this Triba1 for the Ceijef 

to the effect to quash the enjuiry report dated 

order tnider 

dated 16.8.1999,punishinert order undei 

e-ure_6 deted 26.7.2002,show cause notice 

under Anrie,ure...19 and other servIce 	rio its 

a corsequonne LLoeof 

24.03.03 

The Applicant is 
absent on call. 14. 
Counsel appearing for 
Respondent No.2,3 & 4 
prays for time to file 
counter. Heard. Time 
granted till 28.4.03 
for counter. Await X 
return of AD from R.4 
till then. 

\---' \-. 
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ORDERS OF THE TRIBUNAL 

From the f6Icts of this case,t 

that the Disciplinary proceedings init: 

against the Applicant has reached finality. 

Applicant has also preferred not to respontc 

the show cause notice; althougI hç has 1c 

objection to be raised again$t that orde. 

NOTES OF THE REGISTRY 

27.06.03 
Ld. Counsel for t 

applicant present. 
Notice is already sen 

to R-1 by speed post 0 
24.12.2002* and hence 

I  treat the service 
sufficient on 
Ld. Counsel appearing 
for other Respondents 
prays for time to file 
counter. Heard. Time 
granted till 16.07.03 
for Counter. 

In the crcrnstnces, ;i(-,,  would direct 

the A)plicant to subnit his reply to the 

show cause notice dated 20th November,20 

at the first instce;which he should d: 

by 30th August,2004 seeking interventjcr 

for any infraction of rules or procedures, 

ve further order that after considering the 

show cause,the Appellate Authority shell pass 

orders as deemed fit and proper, 

Y 

ith the above observations and directions 

this C,A. is disposed of. No costs, 

with the disposal of this O.A. intarlm 

or'ers passed by us on 23,12,2002 std 
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